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ORDER

Per N.V. Vasudevan, Vice President

This appeal by the assessee is against the order dated 11.6.2019
passed by the ACIT, Circle 3(1)(1), Bangalore u/s. 143(3) r.w.s. 263 of the
Income-tax Act, 1961 [the Act] relating to assessment year 2012-13.

2. When this appeal was taken up for hearing, the Id. counsel for the
assessee fairly admitted that against the order passed u/s. 143(3) r.w.s.
263 of the Act, no direct appeal lies before the Tribunal u/s. 253 of the Act,
therefore this appeal filed by the assessee has to be dismissed as not
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maintainable. The Id. counsel for the assessee has, however, also brought
to our notice that the assessee has already filed an appeal before the
CIT(Appeals) on 12.7.2019. In these circumstances, we are of the view
that this appeal should be dismissed as not maintainable. Accordingly, we
dismiss this appeal.

3. In the result, the appeal by the assessee is dismissed.

Pronounced in the open court on this 20" day of October, 2020.

Sd/- Sd/-
( A K GARODIA ) (N V VASUDEVAN )
ACCOUNTANT MEMBER VICE PRESIDENT

Bangalore,
Dated, the 20™ October, 2020.

/Dexai S Murthy /
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